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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~ PRINCIPAL BENCH, NEW DELHI

OA 1363/91., S Date of decisian: i%xlﬁl~;
Mrs. Renu Kakkar - . esesApplicant
v/e
Unien of India & Others «es.Respondents
CORAM: \

THE HON'BLE MR. T.S.0BEROI, MEMBER(J).
THE HON'BLE MRa I.K.RASGOTRA, MEMBER(A).

Shri V.P.Sharma eessCounsel for the -
applicant :

‘Shri K.L.Bandula e.s.Counsel faor the
respensdents

JUDGEMENT

(DELiUERED BY HON'BLE MR. T.S5.0BEROIy MEMBER(3J).
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This OA is filed andér:.Ssctien 19 of the a
Administrativs Tribuﬁalg Act, 1985, and is sirected
against the erder dated71a-3-1991, bassed by respendent
n§.3 in the caée,'rajcctiﬁg the applicant's plea for
granting higher scaie of E.425-7DD, during the pericd
27th March, 1982 te. 31st July, 1985, while she werkas
as a Senier Cemputer, in\tho'Central Water Cemmissisn. ]
2. Earlier, in OA 2370/50, filed by the applicant, '

the case uas dispesed of en 25=-2~91 jreating the said

' OA.as representatisn by the applicent, with the directisns

te the respendsnts te dispsse it of by a speaking srder,

within the time i#pecified thersin. In pursuance af the

'said directiens, ths respegdents had passed the impugned

erder (annexurs A-I ts the OA), upen which tha present
OA has been filed by the applicant, agéin,befora this
Tribunal, |

3. The applicant's‘case is that shes was appeinted

as a Junier Cemputer, with the resp-ndents,an 16-7-i973
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§%wa' comprising eof the then Hon'bly Chairman and enas ef us

~same of the earliér 0.A.s, and that the similarly placed
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and was premeted as a Senisr Camputer en 27-3-82, an;
werked as such till.31-7-85. Her case is .that esn seme
earlier applicatiens, by same ether smpleyees of'th-
respendents, whe were similarly situated, this Trikunal
had granted the senier scale te thoﬁ, accepting thQif

plea en the basis of 'equal pay for squal werk',.but this '

has net been granted by the respendents, in case sf the

applicant. She, thus, presses fer her claim en ths
basis of discriminatien. )
4, In the ceunter filed en behalf ef the raspondengs,
the applicant's ﬁlaim‘has’been sppesed, sn the ground ef
limitatien’and aiso en the grsund that the applicant had
Senvior- onll 6w adher i, '
worked as a wieT C.mputcr,Afar the peried statad by
her, and/::o was not senier enoughy has baen reverted
again, and is ﬁrcsently werking as a Junier Cemputer, Hoﬁ
claim was eppesed also en the grauni that as mentisned inr
annexurs A-I; the applicant had uorked as ad-=-hec Senier |
Computer, befere 1-12-88, with effeet frem uhich the

benafit of highsr scale was allsued te the applicants in

Senier Cemputers fer this purpose, would be these whe
ware in the scale éf Rs+150=380 prier te 1-1=73, and uers
placed in ths scale 330-560 bassd en thﬁ recemmendatiens
of the Third Pay Cemmissisn. As the applicant was not

cinf.rming te these roquiromants,'she ceuld not be grantédf

- the higher scale af 425-700.
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Se We have haard the learnsd counsel fer beth the
parties and have als; perused the pleadings, tegether
with cepies ef judgements, in earlier cases, invelving
the same peint, as adduced en recerd. I OA 1163/89,

dscided on 23-11-90, by another Bench ef this Tribunal,
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(Shri I.K.Rasgetra), in the penultimate paragraph ef

the said judgement, it was, inter alia, held as under :
"J& de not see any difference in fact in the
case of the present applicants to that ef the
. eather Senior Computers uwhe have been given the
benefit frem 1.,1.1973 after the relavant rules
havs besn quashed in the cases of B.S, SAINI &
ANR , A.K. KHANNA & ORS and K.S. MUNDA & ORS.
(supra). There is enly sne pay scals te \be
granted to the Senier Camputors and as all thaso
. : Cemputors were in service prier te that date,
‘ they are entitled ta the pay scale eof Rs.425-700

frem the dates they were entitled te ths said
. 8scale,"

i

6. ' The aspect af_limitatioﬁ Was alse censidered
in" the judgement dated 23-11-90 (ibid), and respendents?
cententien in thaf regﬁnd was declined. Besides, in thse

3 ' present case, with the applic:nt‘s case having been

- remanded fer re-censideratien, vide srder da€ed 25-2-91,
earlier fnfarred, and in pursﬁance thoreof,.tha present
impugned srder having been paised By the respsndents,
the bar of limitation shall not be abplicable in the
present case. | | |
7. The net result ef the above discussisn, is that
the appliqant‘§ case deserves teo be gréntad. We held

2 ] accerdingly and direct the respendents to pay the arrears
due te the appiicant,'in ths scale of R,425-700, faor the
peried she had unrked as Senier Computcr, as early as
p.ssible, but not later than tuwe months fram the date eof
receipt ef a cepy of this judgement. The OA is ducxded

accerdingly, with no erder as te the cests.
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